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Shri M.N. Parbat, the counsel for the applicant. 

Heard. admit. Issue notices to the respondents. 

Written Statement may be filed within four weeks. 

Rejoinder, if any, may be fild within two weeks 

thereafter. Requisites to be filed within oneweek. 

2.. In the meanwhile, the operation of the order 

dated 3.9.96 as at •Annexure-1 to this application 

shall remain stayed for ,a period of 14 days. The - 

requisites to be filed immediately. The matter be 

listsd on 14.10.96 for hearing on stay. 

U.N. Ilehrotra) 

Vice-chairman. 

Counsel for the apljcant : Shri M.N.Parbat. 

Heard. Shri R.N .Parbat, learned counsel for 

the applicant. It is found from the order that interim 

stay has been granted by the ribuna] on 01.10.1996 
which shall remain stayed for a period of 14 days. 

Thereafter, notices has been sent to the resondents 
by registered 13o3t with A/fl on 08.10.1996. So .±arS/R 

has not been received . So, the. Say shall continue 

untill further order. 

List on 06.11.1996 for hearing.  on. sta2 

D.Purkayastha) 
Member(J) 

-I- 
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3/6.10.96 	Heard the M.vocate of the 

applicant, but none appears on behalf of, 

the respondents. btice was sent to the 

respondents by Regidtéred Post with A/D 

It àpOears from the record that service report fi 

has been receivedfrom Respondents nos. 4,5 an& 

6, but they did not appear>espite the receipt 

of the notice. So, the stay shall cbntinue..,unti1Y' 

further order. List before the Registrar for 

completion of pleadings on 11.12 .96. 

D.rkayastha ) 
SKS 	 Merrber (J) 

4/11.12.1996 	 Thelearned counsel for the applicdnt 	
/ 

i. ii.N.rDcit is present. None for th 

respondents, Put up on 29. 1. 1997 for ftling W/s. 

N. L.Paswan ) 
Regdstrar I/c 

ahri N. N.Parbat, learned counsel for the 

applicant is pr€Sent. none for the ñeondents. 

Put up on 2e.2. 1997 for filing W/s. 

( S.Sinha ) 
Dy.iRegistrer 1/ 
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6/28.. 1997 	None for the parties. W/s has been filed 

on behalf of the respondents. Put up on 12.3.1997 

- 	 for filing rejoinder, if any. as a last chance. 

( .p.Sjrfria ) 
?IPS- 	 Dy.RegiStrar I/c 

7/12. 3. ] 97 	 None for the parties. W/s has 	f-17ked3 

on behalf of the respondents on 7.2. 1997. Put up 

on 25.4. 1997 for filing rejoinder, if any as a last 
chance. 

(inha) S 

MPS. 	 Dy.Reistra I/c 

8/ 25. 4.1 1997 	 None for the parties. W/s has been filed 

- on behalf of the respondents. Rejoinder has not 

yet been filed though sufficient time was given 

9/15. 05i 

therefore. In the cjrcumstanc, let it be listed 	Li 
before the Hon'ble Bench for direction on 15.5 1997. 

( . .Sinha ) 
Dy.Registrar I/c 

Rejoirner not filti. on bthalf of the appiicanT 

S 	Three weeks fuzther time is a lioweci for the sare. 
List for ci iction on 21. 07•1 97 

• 	 (v.i.hrotra) 
v ice-Cha innan 

97 	 Nonefor the parties. Rejoinder not filed so far,' 

- though sufficient time has been granted therefr. 

List for hearing on 03.09.1997. 
0• 	

• 

(vNNehrotra) 
V2ice-Chairman 

H) 
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H 11.f 3.9.97. 	On the request made on behalf of Shri M.N. 
Parbat, the learned counsel for the applicant, three 

weeks further time is allowed to file rejo1rer. List it 

on 6.11.97 for direction. 	 H 

/CBS/ 	 (V.N. fiehrotra) 

H 	 Vice-chairman 

2./6.11.97 

	

	 W/s has not yet been filed Three 

weeks time for filing W/s is ellowed. 
H 

The applicant may file rejoinder within 

two weeks thereafter. List on 15.1.1998 

for hearing. 

(VN.MHLOTRA) 
H 	 vI(E_CHJ-IRMAN. 

H 13/15,01.98 	None for the applicant. 

List on 04,03,1998 for hearing 

.1 ' 

\1\ 
(\T.N.Mehrt)tra) 

s yj 	 V ice - Oha Irma n 

14/04,03,98 	List on 26.05.1998 for hearing. 

\ 
(L.R.K.PrasaG) 	 (v.t.

\
.Mehrotra) 

Sk.J 	 Mefflber(A) 	 vice-Qiairman 

15/26.5 .98 	List for hearing  on 24.8.98. 

( L.R.K. Prasad) 	( V.N.Ihrotra  ) 
SKS 	 ?mber (A) 	 Vice_Chairman 

S 	 5? 
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16/24.08.98 	1ist on 26.10.1998 for hearing. 

I! 
(L.K.rasadf 
Merrber(.A) 

17/26.10.98 	None for the parties. 

List on 28.12.1998 for hearing. 

(L..R.K.Prasad) 
SIJ 	 . 	 Merrber(A) 

18./ 28.1298. 	 . 

As the Hon'ble Ivl8mber.  (J) is on leave, list 

it on 6.2.99 for hearing. 

'Ce f 	 (L.R.K. PRMSAU) 

1Vi1I8ER (A) 

9/08. 02.99 	 on request of the proxy-unsel fortl- 

respondnts, list on 22.03.1999 for hearing. 

(bman Jha) 
Mexrber(J) 

• 	•22Y 22.3.99. 	Let itbe listed on2.3:.3.99 for hearing 

/13S/ 	 (s. NAffS'.AN) 

VICE- CHA1RIIAN 

21/23 e 03.99 	Let the matter be listed on 0,03,1999 for 

h ea ring. 

(5.Narayan) 
SkJ 	 Vice—Chairman 
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22.1 30.3.99. 	On the request by the counsel for the 

applicant, let it be listed on 26.4.99 for hearing. 

/ces,' 	 (S. NARRY 

VICE-C HAIRMRN 

23/26.04.99 	Shri V.Prakash, Counsel for theap1jcant 
List it on 29.06.1999 for hearing. 

JV 
(iashmanJha) 

MCmDG r j) 	 Membe(/) 

4/29.6.1999 Shri p.cVerrna, counsel for the respondents. 

Shri Amit Ranjan, proxy counsel for, the 

applicant states that this case has become 

infructous and he seeks for adjournment 
thJ3-se as he has got no' power intbiS cse. 

Let it be listed for order ok withdrawIon '. 

30. 6. 1999.  
tt 

( Lakshman Jha ) 
MP5. 	 Member (J) 

25/30.6.99 	Counsel for the parties present. 

Counsel for the applicant, states that 
the grievances of the applicant has already been met 

SUN and therefore,, the OA has become .n.fructuous. 
In view of the aforesaid submission the OA stands 

disposed of 

(Iiakshman Jha) 
Member(J) 


